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AUTHORITATIVE ENGLISH TEXT
Bill No. 17 of 2011

THE HIMACHAL PRADESH VALUE ADDED TAX (SECOND
AMENDMENT) BILL, 2011

(ASINTRODUCED IN THELEGISLATIVE ASSEMBLY)

A
Bill

further to amend the Himachal Pradesh Value Added Tax Act, 2005 (Act No. 12
of 2005).

BE it enacted by the Legislative Assembly of HimachaPradesh in the Sixty-second
Year of the Republic of India as follows:—

1.  Short title.—This Act may be called the Himachal Pradesh Valdelel
Tax (Second Amendment) Act, 2011.

2. Amendment of section 4.4A section 4 of the Himachal Pradesh Value
Added Tax Act, 2005 (hereinafter referred to as“firencipal Act”), in sub-section (6),
in clauses (b) and (c), for the figures and sig@®0,000/-", the figures and signs
“4,00,000/-" shall be substituted.

3. Amendment of section 14.-+n section 14 of the principal Act, after sub-
section (3), the following proviso shall be insditeamely.—

“Provided that a dealer may also make such egidn  electronically in the
prescribed manner.”.

4.  Amendment of section 28.—n section 28 of the principal Act, after first
proviso, the following second proviso shall be itese, namely:-

“Provided further that an application for refuld input tax credit and
subsequent approval for such refund may also besrabattronically in the
prescribed manner.”.

5. Insertion of new section 56-A.-Rrocedure to maintain records through
electronic data system etc.— (1) For the purpdseffective implementation of the
provisions of this Act, the provisions of the Infeation Technology Act, 2000 and the
rules made and directions issued thereunder, imglad digital signatures, electronic
governance, attribution, acknowledgement and dispatf electronic records, secure



electronic records, secure digital signatures agdatl signature certificates shall apply
mutatis mutandis.

(2) Where any notice, communication or intimatie; prepared on any
electronic data processing system and is properlesl on any dealer or person, the said
notice, communication or intimation shall not bguieed to be personally signed by any
officer or person and the said notice, communicatiointimation shall not be deemed to
be invalid on the ground that it is not personaliyned by such officer or person.

(3) Any person or dealer who make an on-line iappbn under any of the
provisions of this Act, shall be required to makecls application under his digital
signature:

Provided that where such application lisdfiwithout affixing digital signature the
said person or dealer shall be required to suboithé appropriate authority, a duly
signed hard copy of such electronically made appbo as printed from the official
website of the Excise and Taxation Department, @owent of Himachal Pradesh within
seven days of making an on-line application, fgivmich the application so made shall
be rejected without any further notice.

STATEMENT OF OBJECTS AND REASONS

In order to provide better electronic facilitiesvering areas of e-registration, e-
filing of returns, facility of e-declaration andeetronic filing of refund application and
approval of refund thereof, as well as electronawvegnance, dispatch of electronic
records, secure electronic records, secure dgjgahtures and electronic communication
prepared on any electronic data processing sydtenas been decided to incorporate
suitable provision in the Himachal Pradesh Valualddl Tax Act, 2005. Further, in
order to benefit the small and marginal tradei$ manufacturers such as dhabas, sweet-
meat shops, chatwala, panwala and similar othatriag establishments in the State, it
has been decided to enhance the existing taxaldatym limit from 2,00,000/- to
4,00,000/- under section 4 of the Act ibid. It wilelp these small establishments to
remain outside tax net and the department will rbe ibetter position to regulate the
remaining traders and manufacturers of this clasese taxable quantum exceeds
4,00,000/- per annum either by registering themegslar dealers or motivating them to
opt for lump-sum scheme under rule 50 of the Himhd’radesh Value Added Tax
Rules, 2005. This has necessitated amendments ixdthibid.

This Bill seeks to achieve the aforesaid objestive

(PREM KUMAR DHUMAL)
Chief Minister.

Shimla:
The 2011.




FINANCIAL MEMORANDUM

The provisions of clause 2 of the Bill when enaateay result in some reduction
in tax collection, which cannot be quantified, hoee the new registration of dealers
under this class will certainly help in expandingt8&'s tax base. The provisions of the
Bill when enacted will be enforced through the #rg Government machinery and no
additional expenditure will be involved.

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 OF
THE CONSTITUTION

File No.: EXN-F(5) 1/2010

The Governor of Himachal Pradesh after having he@rmed of the subject
matter of the Himachal Pradesh Value Added Tax d&@&cAmendment) Bill, 2011,
recommends, under article 207 of the Constitutidninglia, the introduction and
consideration of the Bill by the Legislative Assdyb



